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PER HON. .MR. 0 .F. SHAHMA, MeMBER (A) • 

The applicant ha·s filed thiS OA praying that 

the order dated 31.3.89, transferring him to the post of' 

Box Boy, and the o~er dated 11.5.89, still further 

. transferring him as Running Roan Bearer, may be quashed 

and that the_responden~s may be directed to promotefappoi 

the applicant on the post of Junior Clerk on regular_ bast 

At the very outset, the l.earned counsel for the applicant 

does not press for the relief regarding appointment of 

/the appl~cant as Junior Clerk.~ We, th.ere.fore, QQn,£in;jf 

o~~selves to the consideration Df the relief sought 

·regarding cancellation of orders dated 31.3.89 and 11.5.E 
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2. The applicant was appointed in the Railways as 

Coalman in 1957. ~~ile on duty he suffered an injury and 

lost one eye. 'He was medically examined for an alternative 

job. On the basis of the result of such examination, he 

was offered the post of Store Khalasi on 6.2.61. He worked 

on the said post till 31.3.89. On 31.3.89, he was trans­

ferred to the post of Box Boy. Still later on 11.5.89, he 

was transferred to the post of Running Room Bearer. It is 

the case of the ~plicant that because of his physical 

disability he is not in a;.position to perform the more 

arduous duty of Box Boy and Running Room Bearer. He should 1 

therefore, be allowed to be continued on the post of Store 

Khalasi. 

3. The learned counsel for the respondents states tha-1 

these three jobs are int~chang~ble, carrying the same seal~ 

of pay. This position is not disputed by the learned couns1 

for the applicant as we 11. The lear ned counsel for the 

respondents also states that the post of Store Khalasi at 

the particular Railway Station~_ at whtch the applicant was 

posted has since been abolished and therefore he cannot be 
) 

offered the said post now. The question, however, remain$ 

whether in view of the physical condition of the applicant 

he is in a position to perfo~ any of the two new jobs whic 
o::tt.e.y ~ .,l 

were successively t .tl-!ppointed vide orders dated 31.3.89 and 

11.5.89. It does appear to us that the duties involved fc 

these two j otis are more arduous to those as signed to him 

earlier when he was functioning as Store I~alasi. In theiJ 

reply, the respondents have mentioned certain other jobs 

also whic_h ar~ inter-changrble with those mich were offerE 

to him,~~c£t~ the job of Waterman, which admittedly is 
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less arduous in nature. The learned counsel for the 

respondents states that the administration is prepared to 

offer him •a less arduous job aut of those Which are inter­

,changrble with the job now of~ered to the applicant in 

view of his physical condition. 

4. After considering the nature of the various inter-

chang~ble jobs,mentioned.at page 4 of the reply of the 

respondents, we feel that the job of Watarman iS less 

arduous~ those mentioned therein and would be o~e which 

the applicant can perform efficiently in his present condi­

tion of health. We, therefore, direct_ that the respondents 

may offer the job of Waterman to the applicant by withdraw­

ing their earlier order dated 11.5."89. The respondents 

·shall comply with thi~ order within a period of two months 

from the date of receipt of this order. 

5. The OA stands disposed of accordingly, with no 

order as to costs·. 

( O.P.'~~ ) 
MEMBER (A) 

Q~tf 
( GOPAL KRISHNA ) 

MBMBER (J) 


